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which had been raised earlier and con- 
Sidered. The new demands are as foi. 
Iowa:

(i) Kitchens should be modernis
ed and the present kitchens be 
converted into gas kitchens.

(ii) Retirement of cooks— 20 years.
(iii) Cycle allowance be paid at

Rs. 6 rer mensem and cycle 
repairs be paid for at Rs. 10 
per annum.

(iv) Washing allowance should be 
paid at Rs. 5 per mensem.

(v) Residential quarters choulj be 
allotted in the vicinity oi tho 
place oi duty.

Cooking gas has been introduced in 
one of the establishments on expeu. 
mental basis. Final decision to ex
tend thia facility to other k tc' ens will 
he taken after this excei iment has 
worked for some time. lit unos aie be
ing allotted to clais IV enuknee.s but 
on account of general shoitajie of ac
commodation it is not possible to meet 
the demand in full The don*and at 
(11) above is not clear The other two 
demands. relating to cycle alloy, <mce and 
washing allowance are cf a j ê ĉr.il 
nature and t tmnot be considered m 
isolation in respect of das* IV emplo
yees of the Delhi Police alone.

1970, it Was explained that construc
tion of a new capital will recc-sparily 
take some years and that Government 
of Haryana will, therefore, continue 
to have the use of office and residential 
accommodation now allotted to them 
by the Central Government in Chandi
garh for a period not exceeding five 
years during which Chandigarh will re
main a Union Territory. This arrange
ment ha<? to continue for some time 
longer.

Pending Applications fo* Licences fo» 
Backward Areas of Karnataka

*31. SHRI M. V. KRISHNAPPA 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleasei to state*

(a) the number of applications 
pending with the Central Government 
for is<-ue of licences for setting up 
industries in backwuid areas of 
Karnataka State;

(b) the dates from which th*»sc appli
cations have been pending, and

(c) the time by which there applica
tion*. will be disposed of and tlie cri- 
ten i hem<j followed m issuing licen. 
ces?

Transfer of Chandigarh to Punjab

•30. SHRI R. S. PANDEY:
SHRI BIRENDER SINGH RAO.

Will the Minister of HOME 
AFFAIRS be pleased to state-

(a) whether Government have de
ferred t'le decision to transfer Chandi
garh to Punjab; and

(b) if sot the reasons therefor?

THE MINISTER OP HOME 
AFFAIRS (SHRI K. BRAHMANANDA 
REDDY): (a) and (b). In the Press 
Communique issued on 29th January,

1 HE MINISTER OF INDUSTRY AND 
CTV1L SUPPLIES AND SCIENCE AND 
TECHONOIOGY (SHRI T A PAI)*
(a) and (b) ?!) u0clic\at!on, rccmed
unto January, 1975 for location of in
dustries in backward areas of Karna
taka are pending These relate to 1972 
(4 oaseO, 1974 (21 cases), and January 
1975 (4 cases).

(c) Every effort is being made to 
dispose of the pending applications a» 
early as possible. Various considera
tions such as availaMlitv of infra
structure, raw material, know-how, 
demand, capacity installed etc. are 
kept in view in taking decisions on 
industrial licence applications*




